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Kidnapping of Telugu Desam MLA 
in Andhra Pradesh 

DR. NARREDDY THULASI 
REDDY (Andhra Pradesh): Mr. 
Vice-Chairman, Sir, on last Satur- 
day, that is, on 23-12-89, at 11 a. m., 
the Naxalites belonging to People's 
War Group, more specifically Prasa- 
dalam, in Andhra Pradesh, Kid- 
napped Shri M. Venkateswara Rao 
the Telgu Desam Party MLA of 
Dichpalli constituency of Nizama- 
bad district in Andhra Pradesh. 
He was abducted by six armed Naxa- 
lities near Ramadugu village in 
Nizamabad district and he was 
taken to nearby jungles. The MLA 
went there to inaugurate a building. 
The Naxalites are demanding the 
relcse of some of the Naxalites who 
wore arrested in 1983 in exchange 
of the release of the abducted MLA. 
The Naxalites have also conducted 
a Press meeting with journalists in 
jungles. In this context, a two-day 
total bandh was observed in Niza- 
mabad town in protest against this 
kidnap. The wife of Shri M. 
Venkateswara Rao, Shrimati Nalini 
Venkateswara Rao, is undertaking 
a fast unto death in front of the 
Collector's office in Nizamabad. 
She also said that if any untoward 
thing happens to her husband she 
will undergo self-immolation. She 
also requested the Chief Minister 
of Andhra Pradesh to take immediate 
and urgent necessary steps to secure 
the release of her husband. The 
father  of the   kidnapped     MLA 
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personally requested ths Chief 
Minister of Andhra Pradesh, Dr. 
M. Chenna Reddy, to take immedia- 
te and necessary measures. Shri 
N. T. Rama Rao and the leaders 
of the all Opposition parties per- 
sonally requested the Andhra 
Pradsh Chief Minister and the 
Government of Andhra Pradesh 
to take immediate necessary steps. 
But so far no action has been teken. 

Sir, whilc the issue is very serious, 
ths Chief Ministet, of Andhra   Pra- 
desh was in the procass of   cutting 
Christmas   cake. Sir, it   is   very 
objectionable. Because     of     his 
irresponsible behaviour, because of 
this undue delay, the issue is  turning 
more complicated. Yesterday night, 
one   more   M. L. A. Mr. Vithal 
Reddy, belonging      to Ramayam- 
peth constituency in Medak District 
was abducted. The M. L. A, belongs 
to  the  Congress Party. He    was 
also abducted. It happened because 
of the undue delay and  irresponsible 
behaviour of the   Andhra Pradesh 
State Government. The   Naxalites 
arc also pressing some more demands. 
Sir, I have no hope in the   Govem- 
ment   of Andhra Pradesh and the 
Chief Minister of Andhra Pradesh. 
Anyhow, I  sincerely and  humbly 
request the Chief Minister of Andhra 
Pradesh, the Government of Andhra 
Pradesh and finally the Government 
of India to take very  urgent, imme- 
diate  and necessary  steps to secure 
the release of the   kidnppaed   and 
abducted M. L. As. Shri   M. Ven- 
kateshwara Rao  and   Shri    Vithal 
Reddy. Sir, through   this   august 
House I   also humbly request   the 
Naxalites to release   the   kidnppeed 
M. L. As. on   humanitarian    grounds. 
Thank you, Sir. 

PROF. C. LAKSHMANNA 
(Andhra   Pradesh): Sir, I associate 
myself with   it. 

 

THE VICE CHAIRMAN (SHRl 
B. SATYANARAYAN REDDY): 
The whole House associates itself 
with it. 

SHRI MOTORU HANUMAN- 
THA RAO (Andhra Pradesh): Since 
even a Congress M. L. A, has been 
kidnapped, I think ths Congress 
Members will also associate them- 
selves with it. 

SHRI SYED     SIBTEY RAZI 
(Uttar Pradssh): This allegation 
that the Chief Minister of Andhra 
Pradesh is not taking interest in 
the release of the abducted M. L. A, 
is wrong, fabricated and false. We 
also feel agony and we also join you 
in demanding that the abducted 
M. L. A, should b. 7 released at onc3. 
But these allegations against the 
Chief Minister arc wrong. The 
record should be corrected. It is 
a problem of humanitarian nature. 
It should not ba politicalised. The\y 
are trying to politicalise it. 

 

THE VICE CHAIRMAN (SHRI 
B. SATYANARAYAN REDDY): 
The whole House associates, itself 
with it and request the concerned 
authorities to take appropriate steps 
to get these two M. L. As, released 
immediately. 

Settlement of claims of compen sation 
under comprehensive crop Insurance 
Scheme   in  Andhra  Pradesh 

SHRI MENTAY PADMANA- 
BHAM   (Andhra Pradesh): Sir, I 

thank you    for permitting me   to 


